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* BEFORE THE CENTRAL AUMINISTRATIVE TRIBUNAL \
BOMBAY BENCH, BOMBAY (jij

CAMP s NAGPUR

OA,NOs, 201/9), 292 293 /03 & 294

1. Shri Ravindra Bhanudas SakhaTe 1)

‘ o S )
2. Shri Bhimracji Qapuraogi Bagade )( Applicants
3¢ Shri Bhimrao Gopalrac Waghmare ) '
: o | | {X
4, Shri Suresh Punanji Wesnik ‘N

v/s .

Gesological Survey of India & Anr, coe | Rasbondunts

CORAM t Hon'ble Vice Chairman Shri Justice Me.S,Deshpande
Hon'ble Member (A) Shri R,Rangarajan

N

Appearance - 4

~Shri P.CeMarpakwar
Advocate '
for the Applicant in OA 291/90

Shri R,8. Pendharkar
Advocate
for the Applicants

Shri M.G.Bhangade
Advocate -
for the Respondents

CRAL JUDGEMENT - Dateds 15,9.1994
(PERs M,S.0e8shpande, Vice Crairmen)

Af‘ter the learned counsel for the applicant was heard

el
\msv
" or\sqba time, he stated that the only relief he would be asking
' AP
ldnkhe pﬂésent case is to dlrec tne rQSpondants to consider the
. c l

app@ncan£~?§r a fresh appointment in accordance with the rules

Quagpﬂﬁﬂa;fresh appointmmnts are made and that the question whether
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the respordents is an Industry or not should bs allowed to/fre-agitateg,
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26 '_' In OA. 291/90, tha 1earned c0unael for tna app11Cant
J37-etates tnat ‘we should also make 8 furthar direction that the
condition of 89 days should not be. alloued to be put while
"maklng appointments with a v1aw to deprive the employeas of the

‘ banafit of permanancyo WB do not th;nk, in view of tne atdtement

:eaﬂ“‘%ﬁwa by tha learned caunbel for ‘the applicant that th@y w1ll be

N
qstlsfied‘if a- direction is made aa sought that we . should go 1nto
: 3
questions. All that we naed say is. that the raspondents
3 / onsider the applicant when fresh appointmants are made in

'n‘“éfﬁordance with tha rules.. Wa are not deciding any of tha other

"*{-points ralsed by tha counsel fur tha aple.CBnt° Uith thia obsarvation,

4 L -tha applicatlons are diSposed of° In view of th19 observation, there

' f‘_will be no order ‘on the dmandment application filed todayo
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